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SECTION OF THE COMPANIES ACT: 252(3) ofthe Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE

ORDER
CP No.62ll252(3)/NCtT/'It, B/MAfU2O17

On receipt of the Report of Registrar of Companies, Pune, this Bench has

noticed that the ROC has passed Striking off Order in compliance with sectiot 2.18

of the Companies Act,2013 but whereas the same report states that thcre is no

obiection tu restore the name of the companv. If that is so, rvhat prompted this ROC

k) strike off the company? In vierv of the same, the ROC is herebv directed to file

revised Report making it clear its stand over the relief sought bv the Petitioner.


